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A=9r / ORDER

This appeal by the assessee arises out of the order passed

by the CIT(A)-1, Aurangabad on 26-11-2018 in relation to the

assessment year 2014-15.

2. Before me, the AR of the assessee has filed a letter dated

25-01-2021 seeking withdrawal of the appeal. The relevant

contents of such letter read as under :

“The above-mentioned case is fixed for hearing on 27/01/2021 i.e.
on Wednesday. The above referred appeal was filed by appellant
before the Honorable Bench on 20/02/2019. Appellant has
applied under the Direct Tax Vivad Se Vishwas Act, 2020 for A.Y.
2014-15. Appellant has also received Form-3 from the learned
PCIT. Copy of Form-3 is enclosed herewith. Considering the
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fact, appellant requests the Honorable Bench to kindly allow the
appellant to withdraw the present appeal and oblige.”

3. The Id. DR did not raise any objection to the withdrawal
of the appeal filed by the assessee. As such, the assessee is

permitted to withdraw the appeal.
4.  In the result, the appeal is dismissed as ‘withdrawn’.

Order pronounced in the Open Court on 27™ January,
2021.
Sd/-

(R.S.SYAL)
IuTedel/ VICE PRESIDENT

T?f Pune; e Dated : 27" January, 2021
Satish

areer FY gfaferfY s@fT / Copy of the Order is forwarded to :

1. grfi=refi / The Appellant;

2. yeadT / The Respondent;

3. 3R 3MYar(3MUl) /
The CIT (Appeals)-1, Aurangabad

4. The Pr. CIT-1, Aurangabad

5. ety s, srase srdtet sfereno, qor “SMC” /
DR ‘SMC’, ITAT, Pune;

6. TS 15T / Guard file.

SMRLATIATY BY ORDER,

/l True Copy // Senior Private Secretary
B YT SHfUHROT GOl / ITAT, Pune
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